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Non-disclosure of facts by the Government relating to death of

former Prime Minister, Shri Lal Bahadur Shastri
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Fatal accidents at workplaces in different parts of country

SHRI TAPAN KUMAR SEN (\West Bengal): Sir, | rise to draw, through you, the attention of the
Government as well as thig august House to the alarming spate of fatal accidents occurring in the
workplaces leading to loss of life of poor workers in recent times. The latest ane that happened only

yesterday, involving the Delhi Metro Rail Corparation, took away six lives.
SHRI RAVI SHANKAR PRASAD (Bihar): | just learned that one accident acourred taday.

SHRI TAPAN KUMAR SEM: Yes. The immediately preceding ane to it was on 7th July, 2009 at
M/s V.B.M. Fireworks at Madural, Tamil Nadu, which tock away 18 lives. They were completely
burnt. Many were injured. Three of those killed were child labourers. Seven of those injured were
child labourers, although the Explosives Act of the country prohibite employment of child labaour in the

fireworks/ explosive factary.

The immediately preceding one to it was on & July that tock place in two adjaining explosive
factaries, namely, the Ideal Explosives Industries and the Rajasthan Chemical Explcsives Ltd. at
Singrauli in Madhya Pradesh. It was officially reported that 17 workers died there. But mare than 35
people are migsing.

The position iz that nct all the names of those who were working inside the factory in the
particular shift are given in the employment register, particuarly of contract workers. A big section of'
them comprige contract warkers. Thirty-five peaple are migsing and the death toll may be more than
that.

The immediately preceding one to it was on st May 2009 at the Lakhani Shoe Factory at
Faridabad, which killed 18 workers and again, at least, ten bodies are unidentifiable. These are 28

people. And their names are also not found in the employment register.

The accidents occurred due to explosives blast and this led to the tragic incident. | seek to draw
the attention of all concerned to two glaring aspects of human tragedy that took place. One is that in
most of the workplaces where accidents are taking place, at least names of more than 70 per cent af
the workers are not given in the employment register, although it ig the statutary obligation of the
principal employer to recard their names in the employment register. ...(7ime belf rings ... Please,

ane minute.
MR. DEPUTY CHAIRMAN: 1am just reminding you of the time limit.

SHRI TARPAN KUMAR SEN: In case of deaths, thelr families do not get any compensation. Their

family memkbers are now struggling to claim that their....

MR- DEPUTY CHAIBMAN: Shrimati Majma Heptula.
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